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We have heard Ipr,S.R.Kar, 1id, cqunsél appeafing for
the,respondents—appliCants in connection with the MA 594/99 for vacate
ing the interim order passed by an ear11er Bench of this Tribunal on

12,9,96, Aftar hparlng Mr.Kar and Mr,8.C.Sinha, 1d, counsel For the

' applicants in the OA, on the prayer Y made in the MA, e do not fimd

any justlflcatlon to vacate or modify the -interin order as passed on
12,9,96. There is no change of circumstances to justlfy interference

with the aroresaid interim order. MA is rejected. OA be listed for
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